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Another point I want to Bay is that the 
Railway Board is being penny wise and pound 
foolish when it says that leave reserves should 
be from the lowest cadre. In the case of 
pointsmen who get a low pay the leave r. 
serve will be the lowest paid man, the khalasi 
or casual labourer. And that is what has really 
happened in the Hubli disaster that we have 
had the other day. So I submit that the leave 
reserve should be from the same cadre, of 
pointsmen and not from the lower cadres. I 
hope the Railway Minister will bear this in 
mind and see that these suggestions! are 
implemented immediately so that the p; ople 
in general and the Members of Parliament will 
not question tlie Minister or question the 
Railway Board or criticise the Railway Board. 
I do hope that these points they will consider. 

THE DEPUTY CHAIRMAN: The 
question is: 

"That the Bill be returned." 
The question was put and the motion was 

adopted. 

THE DEPUTY  CHAIRMAN:     I 
shall put the next Bill also. 

The question is : 
"That the Bill to authorise payment and 

appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the service of the financial year 1967-
68 for the purposes of Railways, as passed 
by the Lok Sabha, be taken into   
consideration." 

The motion was adopted. 

Clauses 2 and  3  and  the  8 chedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to tie Bill. 

SHRI CM. POONACHA:   Madam, I beg 
to move: 

"That the Bill be returned." 

The question was put and the motion icas 
adopted. 

THE HARYANA BUDGET,  1968-69 
THE       DEPUTY    CHAIRMAN: 

There is the Haryana Budget and there are 
also the Haryana (Vote on account) Bill and 
the other Appropriation Bill. For the Haryana 
Budget and thi two Bills the allotment of time 
is only two hours. Therefore I request hon. 
Members to keep this in view. Now, Mr. 
Patel. 

SHRI     DAHYABHAIV.   PATEL 
(Gujarat):   Madam  Deputy Chairman, it is 
not my intention to go into the recent    events     
that   happened    in Haryana State, how one 
ministry came and went and what has   often   
been referred    to in this    House as    Aya 
Ram   and   Gaya   Ram.    I    do    not want  
to   take   the  House into   that episode now. 
As far as the   Budget is concerned, that is the 
matter before us now and I must take the 
House to the days when some of us on this 
side criticised the administration of the late 
Sardar   Pratap Singh     Kairon.    His rule in 
certain respects benefited a part of Punjab, but 
the part which is now known   as   the  State   
of     Haryana suffered a certain amount  of 
neglect under his rule. Roads, feeder irrigation 
canals, etc.,   were   totally    neglected. 
Perhaps that was one of the reasons why the 
demand for a separate State of Haryana came 
up in this House and ultimately   Parliament in 
its wisdom agreed to the   break-up of Punjab.   
I very reluctantly    agreed to it.    How could I 
say no when I myself asked for a separate 
State of Gujarat? But with the  experience    
that   we  have  had during  the  last few  years   
of  these bifurcations    and     separation     
into small States, I am wondering whether 
Punjab   is  happy   about  it,  whether 
Haryana is happy about it and whether on the 
whole it is good to have divided particularly 
this border State into such small aivas. 1   was 
leiening to  that 
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[Shri Dahyabha V. Patel. ] aspect which seems 
to worry the people of Haryana. I had myself 
an opportunity of going tbere before a nd only 
recently—yesterday—I was there when I met 
some of the people, very good, hard-working 
stock of peasants who live in that area. They 
contribute to i the economy of tbe agriculture 
of this ' country and perhaps if they had been 
given tbe same amount of encouragement as 
other ar. as of Punjab had got, their prosperity 
also would have been much more. It was a joy 
to see the standing wheat crop all along the 
road from hero. But are the peasants happy? 
What needs to be done for th m. I am told that 
the Government that was there, tried to do 
something till it was toppled and we are going 
to have a new election. I hope in the Budget 
that is before use under the ausp'.ces of the 
Finance Ministry of the. Government of India 
they have taken note of this and adequate 
provision has been made for the State. I am 
afraid I am not able to say from what has been 
put before us in this brief period whether the 
provision for these amenities is enough, 
whether these peasants get adequate return for 
their crops, whether they get proper fac lities 
for education of their children, whether they 
have good roads that they need very much for 
marketability of their products, whether 
proper marketing facilities are available, etc. I 
am sure those areas that are very near to Delhi 
do get the benefits but there are certain a,reas 
which are far away also. Then I must also 
point out that there are certain Khar lands or 
neglected lands which could easily bo brought 
under cultivation by these very hardworking 
and efficient peasants who would grow 
equally good crops but these areas remain 
neglected because small feeder canals do not 
reach them and water is not available to them 
to grow such crops.      Then   certain   areas   
remain 

waterlogged since water is not drained away 
from them. I would like to know what the 
Government is doing in these matters. The 
neglect that the people of Haryana felt that 
they received during the earlier regimes 
should be remedied and the people there 
should be made to feel that they have a 
legitimate place, that their needs are being 
attended to properly, that the neglect that they 
felt they were suffering from does not remain 
any more, that they do not have any 
disabilities and they are able to take part in the 
normal economic life of the area and of the 
country so that they can help us. And certainly 
they do a good bit in helping the country in 
producing very good food crops which are so 
very necessary at this time of shortage in the 
country. 

Thank you. 

KUMARI SHANTA VASISHT (Delhi): 
Madarn Deputy Chairman, our friend, Mr. 
Dahyabhai Patel has become a little doubtful 
about Ihe creation of Haryana and has shown 
much sympathy for the people of Haryana. I 
am very glad that he has highlighted the 
neglected area that is, the State of Haryana. 
Madam, unfortunately the Haryana area was 
never allowed to grow very well. No 
development was encouraged nor were 
political parties built up there whether of the 
Congress level or others and consequently the 
State has been in a miserable plight. As far as 
its creation is concerned, I can assure our 
friend, Mr. Dahyabhai Patel, that it has come 
into existence. It is a child that has been born 
belatedly I should say, it!,ther than 
prematurely and it has been suffering from all 
these things because it was very much an 
unwanted child beoause those people who 
were explioting this area—and that is why it 
haa remained so neglected—have not been 
happy by its creation. I am sure Mr. 
Dahyabhai   Patel is not involved 
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in that politics to take this view but tliat he is 
doing it in a bona fide manner. Those who 
are very powerful in the ! hen parts of 
Punjab—but now they are Haryana—are not 
happy at the creation of Haryana. They are 
very vooal and powerful and they always 
carry on the propaganda that this should not 
have been created. But now that th'; State has 
fortunately been born after a very long time, 
I hope that the Government will take this 
opportunity to buildup the State and give it 
its dur;. Previously though the other parts of 
the State of Punjab grew up very well and 
became very prosperous and extremely well 
off, this particular area suffered and actually 
their prosperity was at the cost of this area 
which now forms Haryana. Now that it has 
become a separate entity I think the 
Government has an opportunity to build up 
this State, remove its backwardness and 
make it into a very modern thriving   State. 

The Budget is not very encouraging. 
Unfortunately   as  I said some parties would 
not allow it to grow in the right manner, nor 
is any leadership   allowed to grow there. 
They are practically   the hangers-on of the  
people  of   Punjab whether they are   
prosperous    Sikhs or prosperous Punjabi 
Hindus and the people of Haryana are living   
at the mercy of these people who are  power-
ful, who have money,   who have industry, 
who have   education,   who have 
professions.    Therefore,   these people did 
not get a fair deal from them. As Mr. 
Dahyabhai Patel said there are no roads and 
no proper irrigation in this area. It is affected 
by floods year after year; it is affected by 
famine also. This area has had some of the 
worst famines not only last  year or the year 
before but all through history this area has 
been in a very bad state. No industry has 
grown up in this area and even if it has grown 
up the local population has M/J(N)71BS8—7 

been taken in only as labourers or semiskilled 
workers or ordinary artisans or at the best as 
craftsmen.  As far as services are concerned I 
think the percentage of Haryana people in the 
services is very negligible. As far as educa-t;on 
is concerned, there is a university but hardly 
any farmer's sons go to the university. It is not 
meant for the poor people though these poor 
people were taxed to built up tbe so-called 
Kurukshetra University. When the farmer's boy 
will not have the money to go even to the High 
School how can he have the money to go to tbe 
college or university but still it is an irony of 
fate or queer logic that these poor people had 
to bear the burden of taxes for building up the 
Kurukshetra University. They have gone and 
taxed the passengers travelling by the bus. 
Who travels by buses? It is the   ordinary 
people, the poor people, who travel by bus and 
they are going to be taxed and what is the idea 
of taxing them? Again there are the stamp duty 
and other things. Again it will be these poor 
peasants who may have to effect some distress 
sale of their land or property or mortgage them 
and they have to bear this increased burden. 
When the Ministry was  functioning under Mr.  
Rao Birdanra   Singh, they were unable to put 
these taxes because the Assembly Members   
had   opposed   these taxes. The Ministry was 
unable to push them through but unfortunately 
it wanted an ordinance which was later on 
ratified by the Committee of which I happen to 
be one of the members. But   what I am 
pointing out is that this is a very neglected   
area and the farmers there are very poor. If you 
collect the figures for the last twenty years in 
respect of this particular area I think there must 
have been famines and crop failures for at least 
ten or twelve years, if not more. I am only 
giving a modest    figure. Every second year 
there was famine or crop failure. I have found   
that on 
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[Kumari Shanta Va^isht] 
very bad famine was there in 1942 then again 
in 1944. So every second year there was either 
famine or flood or crop failure or some such 
calamity. Roads were not made; no irrigation 
programmes carried out, no scheme of sinking 
tubewells put through, no flood control 
measures taken, nothing was done. For the 
last two three years there ha; been a 
breakdown in drain No. 8 and other drains 
also and it has overflown flooding so many 
parts of Haryana State. So also Rohtak, 
Gurgaon, Karnal and some of these areas 
always suffer. 

Ilissar and other districts are equally 
neglected. They are very miserably neglected. 
They are living at practically a sub-human 
level. The vast majority of the people are so. 
Therefore, the Government should make it a 
point to build up all those areas which are 
more backward than the other parts of India. 
Thev should be given special treatment. They 
should be built up and encouraged to ('ome 
into their own. Enough money has not been 
provided. We had gone to Chandigarh to 
attend a meeting. Our foi nd Shri Dahyabhai 
patel, was also there. The Governor was not 
very happy and said that the Budget had been 
very drastically cut for the State. He asked 
how he could carry on with other schemes 
when the Budget was so little. Now, the 
Budget proposals are very modest and I do 
not know what they can possibly do about it. 
With such small allocations they can hardly 
touch the fringe of the problem. So, I think 
they should have provided more money for 
the State. They need more mouey. For 
example, for education they have given Es. 
4,16,00,000. The Delhi Corporation's Budget 
or the Delhi Administrations' Budget for 
education is much more than this. Haryana 
State comprises more than five districts. For 
agriculture the allocation is Rs. 1,30,00,000. 

What will they do with such a small sum? It is 
not sufficient to provide even seeds and 
manures. So, also .   .   . 

 

THE DEPUTY CHAIRMAN : I will 
enquire. 

 

THE DEPUTY CHAIRMAN : I will just 
find out. They have gone to find out. Yes, 
Miss Vasislit. please continue. 

 

THE DEPUTY CHAIRMAN ; I must first 
find out. You may say that, but let me find 
out and see whether it ia there or not. 
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THE  DEPUTY  CHAIRMAN  :  I 
have been told that these copies have been 
circulated and we are making enquiries 
whether it was circulated or not. 

 

THE DEPUTY CHAIRMAN : Let 
us  find out. Please,    let the House go on. 

 

THE DEPUTY CHAIRMAN : They 
were circulated on the 22nd March. You 
must also be careful when you get the 
papers. Now, I think, the hon. Member 
should be very careful and not take the time 
of the House raising issues like this. 

 

THE DEPUTY   CHAIRMAN : All 
the copies have be n circulated. 

Miss Vasisht, please carry on. 

MJ(N)71RSS—7 (a) 

 
SOME HON. MEMBERS : We have 

received them. 

THE DEPUTY CHAIRMAN : You 
have got the copies. Now find out the other 
copies also and after that you will have to 
express regret. 

Miss Vasisht, please continue. 

KUMARI SHANTA VASISHT: For 
public health, the provision is Rs. 72,79,150 .   
.   . 

THE DEPUTY CHAIRMAN : It is 
there. Now, Mr. Rajnarain, you do'not look 
into your papers very carefuily. Here the 
copy comes. 

 
SOME HON. MEMBERS : Madam, it was 

circulated to Members. 

THE DEPUTY CHAIRMAN : Some days 
ago the papers were circulated, Hindi and 
English cpies. Now, if there is no Hindi copy 
available here in the Lobby, that doe? not 
mean that it was not circulated and taking 
information just from our orderlies here is not 
the final information. Here everything is 
given. I think that you should express regret, 
because you do not go through your p»p3». 
Plev.j sft h.n. 
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THE DEPUTY CHAIRMAN : Please sit 
down. Sometimes even copies of question 
papers are not available. They ran short. You 
should not get up on such minor issues. 

 

THE    DEPUTY    CHAIRMAN    : 
Please take your seat. You   have got your 
Hindi copy. 

 
(Interruption) 

THE DEPUTY CHAIRMAN : Let the 
work of the House go on. 

SHRI KRISHAN KANT (Haryana): It 
was circulated to Members and we all got it. 

 

 

THE DEPUTY CHAIRMAN : Please 
continue, Miss Vasisht. Now, please let us 
not take so much of our time for nothing. 

KUMARI SH ANTA VASISHT : The 
provision here is very meagre. For the 
development of  the   State,   series of large-
scale irrigation programmes should be prepared 
by the Central Government. Even if the State 
Assembly comes into being, Central funds 
should    be made available  for    Haryana State, 
so that flood control as well as irrigation 
programmes can be carried out. As far as 
education is concerned,  Haryana being a very 
backward  State educationally, the Central 
Government should take extra efforts to build 
up the State educationally,   so   that   the   
various avenues may become available to the 
people in that area. I  would impress upon the 
Government that this was a neglected part, 
though it was a part of the very   prosperous   
Punjab    State earlier. Now, the Central 
Government should take every possible step to 
build up this area and they should be brought on 
a par  with  the  other  developed States in the 
country. Their industries, education, agriculture 
and other allied development  programmes  
should  be given a boost so that it may develop 
into a   healthy State   economically, able to 
stand on  its own legs.   The initial in vestments 
and outlay will have to be there. I think the 
Centre should look upon this as one of the 
regions which are very backward. There ave so 
many other backward  region-* also in the 
country and those areas shoul 1 be built up. I 
thank you,   Madarn,   ior giving me this time. 
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THE DEPUTY CHAIRMAN : You must 
wind up. You have taken ten minutes. For the 
Budget and the two Bills the time given is two 
hours. 

THE DEPUTY CHAIRMAN : We 
have to finish in two hours all the things, the 
Haryana Budget and the two Appropriation 
Bills. 

THE   DEPUTY    CHAIRMAN   : 
Please say   what  you   want to, and be very 
brief now if you can. 
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| I.   THE   HAEYANA    APPROPRIA-I 
TION (VOTE ON ACCOUNT)   BILL, 19 i8   

AND   II.    THE    HARYANA 
APPROPRIATION BILL,  1968 

THE DEPUTY |CHAIRMAN :  You 
j may now move both the Bills. 

SHRI   JAGANNATH PAHADIA: 
| Madam, I move: 

"I. That the Bill to provide for the 

withdrawal of certain sums from and out of 
the Consolidated Fund of the State of 
Haryana for the services of a part of the 
financial year 1968-69, as passed by the Lok 
Sabha, be taken ato consideration." 

"II. That the Bill to authorise payment 
and appropriation of certain further sums 
from and out of the Consolidated Fund of 
tlie St ato of Haryana for the services of the 
Financial year-1967-68, as passed by the 
Lok Sabha, be taken into consideration." 

The questions were proposed. 

THE   DEPUTY CHAIRMAN :  Mr. 
Rajnarain. 

(Kumari Shanta Vasiskt stood up in Iter 
seat) 

THE  DEPUTY   CHAIRMAN  :  I 
have called Mr. Rajnarain. 

 

THE DEPUTY CHAIRMAN : No. 1 
I am giving you preference, Mr.    Raj-narain. 
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THE   DEPUTY CHAIRMAN:    It 
is 6 o'clock now. We have to take up the 
fixed business. Mr. Rajnarain, you can 
continue your speech tomorrow. You can 
have five minutes more. 

Now we come to the Half-an-Hour 
Discussion. Mr. Bhupesh Gupta, you will take 
7 minutes. 

HALF-AN-HOUR DISCUSSION RE. 
DEFECTIVE TRUNK CALL LINES 

SHRI BHUPESH GUPTA (West Bengal): 
Madam Deputy Chairman, I will take   15 
minutes. 

THE DEPUTY CHAIRMAN: This is half-
an-hour discussion. There are five names here. 

SHRI BHUPESH GUPTA: That does not 
matter. It can go on. They have a right to ask 
questions after half-an-hour. Fifteen minutes 
for me, fifteen minutes for the Government 
and then they  can  ask questions. 

Madam Deputy Cli airman, I wish to raise a 
discussion with a view to highlighting one 
very serious thing in ou-public life, namely, 
the tapping of the telephone convers tions by 
the Ministry of Home Affairs. Now, very often 
we complain about the defectiveness or the 
defects in the trunk calls or even in local calls. 
I do not deny that there are defects. There are 
serious technical drawbacks and shortcomings 
in the telephone system of our country, and as 
a result naturally inconvenience is caused and 
people have the impression that something is 
wrong. I am not speaking on the basis of that 
kind of experience. I am speaking on the basis 
of our experience over the past several years 
and this experience is that our telephone 
conversations are systematically tapped.    You 
will   ank 

what is the proof ? The fact that we are 
making this statement on the floor of the 
House and have made it in the past should be 
taken seriously by the Government because 
when Members of Parliament come out with 
such statements and say this thing, well, this 
in itself is a prima facie indictment of the 
system. 

Madam Deputy Chairman, now obviously 
the tapping would not be tapping if it could 
be caught red-handed. It is not possible in 
the nature of things to catch it red-handed for 
the simple reason that we have no access 
there to go and catch them red-handed. 
Those people who give us the necessary in-
formation say that the telephones are being 
tapped. Obviously we would not like to 
divulge their identity. And we have other 
means of knowing it also from various 
sources. We have had experience of the 
Government also and you can understand 
that from this experience of Government, 
when we were in the Government in the 
various States, we had occasion to know 
things a little better and have a deeper 
insight into how things are handled.        ..... 

SHRI RAJENDRA PRATAP SINHA 
(Bihar): I would like to know when they 
were in the Government whether they were 
tapping or not. 

SHRI BHUPESH GUPTA: We cant. This 
telephone is a Central subject, you should 
know. The State Government lias nothing to 
do with it, at least certainly not our 
Governments. Those Governments which 
may be in league with the Central 
Government can do so. Now, therefore, I 
may tell you as a Member of the House — 
and I hope I shall not be brushed aside as 
having said something which I believed to be 
false—that once a Communication Minister, 
a Member of the Cabinet, told me that I 
better take up the matter i with the Ministry 
of Home Affairs. 
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fShri BhupesS Gupte ] 

[THE VICE-CHAIRMAN (SHRI M.P. 
BnARGAVA)in the Chair] 

When we lodged  complaints  in   Parliament 
and also outside the House, the Minister in 
charge of Posts and Telegraphs  and  
Communications  advised me to pursue the 
matter    with the Home Minister. He said that 
such things are usually done by the Home 
Ministry.   Now, you will say "Divulge 'the 
name." I can divulge it,    but I do  not  wish  to  
do  so  for  obvious reasons. Then I may tell 
you — I have pointed it out already—that once 
Dr. B.C. Eoy told Mr. Jyoti Basu, then Leader 
of the Opposition,    that the conversations 
between him and some leaders here in Delhi 
were known to him the next    morning because 
the telephone had been tapped at night. He did 
not say that the telephone had been  tapped.      
He   told     him that he had talked to such and 
such persons the previous night and that he was 
already aware of it.   And the account that  was 
given was a correct account. Then  I  may  tell  
you  again  that  a Cabinet Minister, not 
connected with the Ministry of 
Communications, told me once that certain 
departments also had their   tapping apparatus 
and arrangements   Now, who does not know 
that apart from the Home Ministry, for its own 
reasons, the Defence Ministry also does this 
tapping?     Now   I have an information,   and   
I   would  like   the Government   to   say   it,   
that   this Government negotiated     with      the 
Americans  and  bought   about   1,000 sets of 
some kind of tapping apparatus. This     tapping   
apparatus  had  been procured from the United   
States of America and there  had been consulta-
tions between the authorities here and the 
American authorities   in order to modernise     
the  system  of telephone tapping.       Now,   
according   to   my information,   1000   such   
apparatuses 

had been purchased. But the trouble is> it 
seems some people have complained to them 
that the Government of India does not know 
or those people put in charge do not know 
how to operate this particular apparatus. That 
is why sometimes things get known, at least 
an ;ndication is given tliat the tapping is 
done. 
Tapping   is   done   now   with   the 

electronic devices.   To-day is not like 20 years 
ago. Now it is done by electronic   devices.    I 
have my information that  in some journal 
offices and other places, in the name of 
changing the wiring or changing the telephones 
or attending to the telephones and so on, certain 
things are done with a view to seeing that a 
proper mechanism    or instrument is there. 
Now, those who know this know very well how   
easy now-a-days electronic tapping of tele-
phones   is.    There   are two ways of tapping.   
One is just outright listening into a 
conversation at an intermediate place.   When   
I make a telephone call to you, it is connected 
and there is a mechanism to listen in by 
somebody else.    Sometimes due to cross 
connection, you have also listened to conver-
sations   between   two   other   parties. Now 
that kind of tapping   is a crude thing th t is 
done and we find it out from some people 
sometimes. I may tell you that sometimes these 
people    talk about   this   after   tapping   the   
telephone  in this manner.   But electronic 
devices   are entirely different in many ways. 
There is a system of t .pe recording of 
conversations here. As you lift the receiver and 
start talking, automatically yo.i r convi ta&i ion 
g ts tapped and tape r corded and then these are 
naturally utilised by the authorities in order to 
find out whether there is something or not.  
This has been going on for a long time. But 
nothing is being done.  Now niturally   the 
Govt.,  I  know,  would not   admit that they tap 
telephones. You will remember, Mr. Vice-
CIiairnun, 
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the matter came up in the House of Commons 
because it M'as found out that about   a    client,    
certain    telephone tapping was done on behalf 
of a certain other client or by the Government 
for the prosecution. The matter comes to the 
knowledge of the public and there was a great 
agitation in the Press. There was a lot of noise 
in the House of Commons. It had nothing to do 
with politics or other things. In order to find 
out some trace of a crime or some such things 
the   telephone   tapping    was   done. The 
British public took the position that      
telephone   tapping   under   no pretext should 
be done in peace time j and in civilian life   in 
the manner in which it was done. The British 
Government was hard put to explain its con-
duct.  But aa far as our Government is 
concerned, it only goes on denying this kind   
of  thing.   Now   you   have   to believe us.   
We talk on telephone and we sometimes feel 
that that is being done.    Sometimes we can 
hear people who are    intercepting    our 
conversations.    They give themselves out by 
the manner in which they do this kind of thing, 
this kind of tapping without using electronic 
and other   devices   or tape-recording. 

Now I say that they consulted th > 
American authorities and they have bought 
certain instruments, because you will find in 
the Budget many sums are sanctioned for 
which no account is given, as far as the 
Central Intelligence Bureau and other 
agencies of the Central Government are 
concerned. Mr. Vice-Chairman, we are facing 
very great difficulties on account of these 
things. Under the law the Post and Telegraph 
authorities are supposed to give us full 
protection in regard to our private 
correspondence and also private 
conversations over the telephone. They are 
tampering with our letters also; that is a 
common feature. I may also give you an 
example. Two letters were posted from 
different centres and 

from different places. Mr. N.C. Chatterji I 
believe, received the letter addressed to Mr. 
S.V. Ghate, a member of the Communist Party 
and Mr. S.V. Ghate received  the  letter 
addressed to  Mr. Chatterji. They were mailed 
at different places.   It is not as if the same 
person wrote them.   Therefore you cannot say 
that by mistake   they put them in the wrong 
envelopes.   But surely they have been opened 
at   Delhi and those who opened them forgot to 
put the right letter in the right envelope.     That 
is why Mr. N.C. Chatterji got Mr. Ghate's letter 
and Mr. Ghate got Mr. Chatterji's letter. I 
brought it to the notice of the then  Home   
Minister,    Shri    Govind Ballabh Pant, but lie 
in his humorous way said so many things but 
obviously there was no categorical denial 
because it was a fact that the letters came like 
that.  He  coidd  not deny   that.  At least he had 
the decency to accept the statement that I made. 
Now mostly our letters are opened. Sometimes 
you can see  that  from  the  condition  of the 
envelopes, that they have been opened. Our 
letters are read and then put back. We know all 
that because this is to be physically done; there 
is no electronic device for this kind of thing. 
They put the envelope at some place and due to 
heat or some such thing it gets opened. Then 
they read it and put it back. That is how things 
are done. 

With regard to telephone, it is the same 
thing, there is interception of telephonic 
conversation. One day, I can tell you, I w; s 
told by a Cabinet Minister "Don't telephone 
me because somebody may tap the 
conversation." That way even the Cabinet 
Ministers' telephones are sometimes tapped. I 
do not want to give names, although I am 
ready with those names. 

SHBI RAJENDBA PRATAP SINHA: I 
would like to know from the hon. Member 
whether the non-Congress Governments,  
when they were 
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functioning, for example in West Bengal, 
whether the non-Congress Government there 
ordered the District Magistrate for tapping the 
telephones. I just want a simple answer. 

SHRI    BHUPESH    GUPTA:   My hon. 
friend is a very intelligent man. (Interrwptions)   
All telephones, whether they are in Delhi or in 
Calcutta, are-under the Central Government.  
First of all we have not done it, but then you 
can always say  "Stop it." You can always stop 
it because all the telephones are entirely imder 
your Government, under the Central 
Government. (Interruptions) Assuming the 
District Magistrate   has been asked to do  that, 
the Central Government can ask him to get out 
and say "we shall not allow such things.'' 
Therefore do not try to mix up. I would in fact 
like to tap some telephones, if I had my own 
way, first of all to understand what kind of 
talks you carry on for blackmarketing, for 
licences,    for permits, for getting nominations, 
or other things. It would be a very interesting 
pastime,     entertainment, not anything else. 
But we never do such things. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : It is time for you to wind up. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, it was a very wrong  interruption. 
Anyway, I can tell you  that in Delhi it  is 
absolutely  being done I and we are getting tire* 
of it. Some-times we find it is done so (rudely 
and in such a vulgar manner that one does not 
even like to use a telephone. Now I once the 
Government said that in the national interest 
they had to do  it. Let them say that they are 
doing it in the  national  interest or some  other 
interest which they have in mind but the fact 
remains that it is being done. 

Therefore finally before I sit down I demand 
that merely denial on the part of the 
Government will not do. Since these charges 
have been made again and again by Members 
of the Opposition belonging to various Parties 
and also in public life, it is necessary to have an 
impartial enquiry into these allegations so that 
people who like to give evidence without any 
risk to their job can do so freely. Over this 
matter in England we have a system prevailing 
and that system is to have a Royal 
Commission.  They  appoint  a  Royal 
Commission in such matters, absolutely 
independent of the Government, with men of 
integrity,  with experts and others, in order to 
jyrove what exactly is the position. In this case 
also, Mr. Vice-Chairman,  there  is every  justi-
fication ior a thorough enquiry by tea impartial 
Enquiry Commission which would   naturally   
take   into   account expert knowledge and 
expert advice. Unless (Iiis is done, we are 
absolutely being handicapped. This is a most 
foul interference with our civil life,  with our 
political life and with our public life.   When   
we   were   in  the  Bengal Ministr)', we came 
to know that oni rs had been passed for tapping 
conversations of the Ministers. I have had it 
from a Minister that they would not like   to   
use   telephones  about  pari} matters because 
they are tapped by the Central Government.  
Once when I   was   talking   to   Mr.   
Bishwanath Mukherjee at Calcutta, we could 
both feel that the telephone was being tapped 
either at the Calcutta end  or  at our end. We 
can give many such instances. Therefore 1 
demand the appointment of an   Enquiry   
Commission   to   enquire into these things. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PARLIAMENTARY 
AFFAIRS AND COMMUNICATIONS 
(SHRI I. K. GUJEAL): Mr. Vice-Chairman, 
Mr. Bhupesh Gupta is a chronic   bachelor 
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and like all bachelors he is always suspicious. 
He feels certain tilings are being done and on 
his feelings only he wants an Enquiry 
Commission to be appointed. He feels 
somebody is tapping his telephone; he feels 
that somebody is disturbing his privacy. 

SHRI BHUPESH GUPTA: Sir, l never used 
the word 'feel'. I said this is within my 
knowledge. He may not accept that; that is a 
different matter but there is no question of 
feeling only. 

SHRI I. K. GUJRAL: Sir, accusations of the 
type tliat he has made this evening he has 
often done. I was thinking that when he gets 
20 minutes to speak, he will place before this 
House and for the benefit of this House some 
evidence to substantiate his feelings. But not 
one single instance, Mr. Vice-Chairman, has 
he given substantiated by the necessary 
evidence into which the Government can look 
and take action. You will kindly recall that 
when I was replying to Question No. 510 out 
of which this discussion has arisen, I had 
given a categorical assurance to Mr. Bhupcsh 
Gupt i about one thing. I told him that if there 
was any complaint which had any reason for 
us to believe that it needed to be looked into, 
we would definitely look into it, but neither 
then nor now nor in between has Mr. Gupta 
como forwaid to give us any evidence of this 
type wherein we could be assured that the case 
is worth looking into. Now I was taking down 
notes when Mr. Gupta was speaking. Beyond 
his fluency and eloquence, he has not said 
anything. What does he say? Mr. Gupta says 'I 
have sources' but he does not disclose them. 
He says 'I have instances' but he does not 
disclose them. He has ad museum, again and 
again, repeated here, not to-day, before, before 
and before, of certain  incidents which he 

attributed to Dr. B.C. Roy. Unfortunately for 
him and for us, Dr. Roy is not amidst us. 
Naturally he always likes to quote those who 
cannot contradict him. If he could quote those 
who were alive, then perhaps he would have 
reason to be confrortcd with. I would like him 
to bring evidence from those or on behalf of 
those who are alive and can substantiate him. 
Mr. Gupta, said that while they were in the 
Government of B.ngal they came to know 
tliat tapping was being done. I think if every 
Chief Minister has powers to order an enquiry 
into tapping that was being done and if Mr. 
Gupta had carefully read the Indian 
Telegraphs Act and the Indian Postal Act, he 
would have seen the clauses wherein the 
powers are given to tlie St ite Ministries and 
the State Governments to order for tapping in 
the national interest if they do wish t;> !i . e th 
il. I do not know whether the Bengal Govern-
ment was doing or not and I am not saying 
any such thing but I am saving this that if his 
party's Chief Minister or the Deputy Chief 
.Minister had is about soma tapping wis bsing 
done, I can tell you that within the Act he was 
well within his power to order an enquiry and 
dealing with the whole thing himself. 
According to this Act it is not necessary for a 
Chief Minister or a State Government to 
come to the Central Government to seek our 
permission to order tapping. He can order it 
on his own under his own authority or seal 
because the Act gives him that power. 
Therefore if Mr. Jyoti Basu wanted to know if 
the State Government was doing something. 

SHRI BHUPESH GUPTA; Not the State 
Government but the Central Government. 

SHRI I. K. GUJRAL: Therefore so far as 
the Central Government is concerned, I have 
said and I say it, again that  I  can assure   that  
the  Central 
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Government has not done any tapping 
there or elsewhere. The main point is 
the   Central   Government   does   not 
administer law and order anywhere  in 
the State itself. The States administer 
their own  law  and order.   Therefore 
when I go on repeating again and again. 
I would draw on one point which I 
tried to develop last time when I was 
speaking on this subject and that was 
that  Mr.   Gupta's  general  suspicions 
are perhaps born out of the vagaries 
of  the   telephone   services.   You   will 
kindly bear with me for a minute when 
I say that the telephone services in 
this country have expanded very fast. 
In   1947,   when   India   became   free. 
we had in this country about Ii lakhs 
telephones all over   the country. Now 
we are having 10 lakhs of telephones 
functioning and wie are going to expand 
them to about 16 lakhs in three years. 
If you look at this, for instance,   in 
1951 we used to have 7 • 1 million trunk 
calls per year and in 1967 this number 
increased to 57-2 million trunk calls 
per year. That is the dimension of the 
problem. Thedimension of the problem 
can also be judged from the lact- that 
even the trunk services alone in 1951 
we had in the proximity  of 5,85,000 
K.M. of circuit mileage.  In  1967 it 
came to 25,51,000. The main point that 
1 am trying to make is that the expan 
sion has been fast. The service, has been 
expanding. Therefore the strain on the 
services has increased. Even in STD, 
for : I gave one example. When 
we opened Ihe Delhi-Jodhpur services in 
September 1961, we used to have 430 calls 
per day nnd now we are having 14,400 oajls 
per day. The whole service is expanding so 
fast and the strain on the services is 
increasing so fast that sometimes when the 
services are not as good as Mr. Gupta and 
myself would wish them to be, he should not 
suspect. I am giving you this dimension 
from this poiut of view that 

in this country of such vast dimensions and 
with the dimension of tin  services that we are 
running being what  they are, it is impossible to 
think of tapping that he is thinking of. It is 
impossible for us even if we wish to and we do 
not wish to because here we are living in a 
democracy. Even if Mr. Gupta wishes to 
believe for himself that lie has a lot of secrets 
to keep which he likes to pass on only to his 
party friends on phone, when Mr.   Gupta 
speaks here from      II   to (I ad museum there 
is nothing left in his mind that we do not know 
and when he writes every week for his 
newspaper again and again what other thought 
treasure he could have which he passes ou 
telephone? I am sure we know everything  and 
in a democratic life, why (Iocs Mr. Glupia want 
to pose that secrets are kepi and. surely wre are 
not interested, in, looking into Mr. Gupta's love 
affairs. We are not interested but we are only 
interested in looking into his political   life   
and his political life is like an open book which 
we are reading   the whole day. Sometimes we  
are  reading  so  much that we feel tired of it. 
Therefore   I can assure you and I finish by 
saying that we are not at all interested in 
tapping because tapping is nol  needed in a 
democratic, open life.  Sometimes, of course, it 
can be said—as Mr. Gupta rightly   said—that   
any   Government worth its name which 
functions anywhere has to keep its eyes and 
ears open. Surely Mr. Gupta would not wish 
that when sometimes a dacoity takes place 
somewhere, the   Government   of India should 
not use its sources, either they are detective 
dogs or other things detective which  can be 
dev loped to catch the thief. Politically we are 
not interested   in   using   this   instrument 
because  we  believe in open  life,  we believe 
in democratic life, we believe in a life in which 
Mr. Gupta and myself understand   each   other,    
know   each other. 
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SHRI BHUPESB GUPTA: Before 
you   became   a   Minister,   even   you 
hesitated   to   telephone   me  . 

(Interruptions) 

SHBI I. TC. GUJRAL: I hesitated to 
telephone Mr. Gupta because I was afraid 
that he may not be tapping all the calls. 
Therefore I was afraid that whatever I tell 
Mr. Gupta, he may not keep a tape of it. The 
main point is, Mr. Gupta unfortunately 
contributes to a philosophy which believes 
in too much secrecy. He contributes to a 
philosophy which believes too much in 
sabotage. He contributes to a philosophy 
which believes in the overthrowing of the 
Government by methods wliich democracy 
does not recognise but we on this side, of the 
House and many others from that side of the 
House have a different way of thinking and 
therefore we all contribute to open life, a 
democratic life, a life which is based on 
basic rights and also on civil liberties.   
Thank you. 

SHRI M. M. DHARIA (Maha-rashtra): 
Mr. Vice-Chairman, I thought that to-day's 
discussion will be limited to defective trunk 
calls. 

 

SHRIM. M. DHARIA: Thi* Com-
munications Ministry is a very peculiar 
Ministry. In any undertaking because of 
inefficiency, the undertaking suffers but here 
this inefficiency pays to the Ministry. For 
trunk calls they charge and for cancellation of 
the trunk calls also they charge. Here is a 
Ministry which charges even tlio.se who are 
innocent. For accountancy they are paid for 
and lack of accountancy also they are paid 
and the innocent customers are charged. So 
this type of peculiar way of the functioning 
has created a lot of dissatisfaction. The 
Minister may be aware that delay and 
disturbances are ihe two major causes why 
the people are the sufferers. 

SHRI I. K. GUJRAL:    What ? 

SHRI M. M. DHARIA: The Minister is 
expected to listen to us. He had been 
somewhere also and again wants me to give 
the point. 

SHRI I. K. GUJRAL: I only wanted those  
two  words. 

SHRI M. M. DHARIA: My first 
point was that in case of inefficiency in other 
undertakings they suffer but yours is an 
undertaking which not only does not suffer 
but it. gains and it charges for its inefficiency. 
My second point was regarding delay and 
disturbances. People have to waif and wait 
and then they have to cancel their trunk calls 
and for which also they are the sufferers. I am 
also having very bad experience except the 
one of the other day. I had booked one trunk 
call for Bombay and I waited for nearly Bk 
hours. I was to attend one meeting and then 
naturally I tried to enquire through 181. I 
requested that I had been waiting for 3| hours. 
I was told that it seemed the Ibe was out of 
order. When I told that lady operator that I  
was    an 
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[Shri M. M. Dham.] M.P. and that I had a 
meeting urgently to attend and that this trunk 
call was also urgent. Then she asked me, 
"May I know your name?" I was reluctant to 
disclose my name, and yet I had to give out 
my name as M.M. Dharia, a Member of 
Parliament, because I had to get my trunk 
call arranged by them. She said, "Are you 
that Mr. Dharia, the 'Young Turk'? Please 
wait. Your call is materialising quickly." 

SHRI BHUPESH GUPTA : I wish it 
were tapped.    - 

SHRI M. M. DHARIA: And, Sir, within 
five nr'nutes the line was in order, and I 
could speak with the person concerned. But 
this is how the Communications Ministry 
functions. Besides, Sir, there are code 
numbers. If we book a trunk call, there is a 
code number for it. Afterwards when we 
make the enquiry, there is a code number for 
it. Still afterwards in case we have to lodge a 
complaint regarding a trunk call, there is a 
code number for it. And so much confusion 
regarding these code numbers takes place 
that it is very difficult for one to ascertain the 
position of a trunk call booked. Therefore I 
would say that at least the Ministry should 
declare that, if a trunk call is delayed by 
more than two hours, no cancellation charges 
should be levied on the customer. Why 
should the poor customer suffer in such a 
situation? The customer is supposed to wait 
after booking a trunk call and he has to be 
sitting waiting for hours for his call to 
materialise because the trunk line is not 
available to him. Besides, Sir, it is said that if 
the line is out of order, the customer is not 
charged the cancellation charges. But our 
experience on many occasions has been that 
that factor that the line is out of order is 
forgotten, and 

even where the call has been cancelled 
because of that factor the cancellation charges 
have been levied on the customer. 

Then I would like to say regarding cutting 
of the lines. If the bills are not paid in time the 
lines are cut off. I feel that this is a very harsh 
punishment inflicted on the customer. I have 
no objection if the Department demands some 
deposit from the customer to set it off against 
the payment of a bill due for payment but not 
paid otherwise and in time. But immediately 
to take to the recourse of cutting the line puts 
everybody to a lot of inconvenience. In this 
connection Mr. Dahyabhai Patel, who is here, 
wrote his own complaint in one of the news-
papers—I do not know whether it was the 
Times of India, or the Hindustan Times, and 
because he happened to be here—attending a 
Parliament session, his telephone connection 
there was cut off—Mr. Dahyabhai Patel will 
bear me out. So I would request the hon. 
Minister to look into this aspect also. 

Then, Sir, I can understand that because of 
the phased programme, as was just now stated 
by the hon. Minister, the services cannot be 
extended; but will the hon. Minister take the 
House into confidence and will he let us know 
what is the phased programme of the 
Communications Ministry? So far as direct 
dialling is concerned, there are many major 
cities which remain yet to be covered. May we 
know when these cities will be covered? Sir, I 
would like to bring this to the notice of the 
hon. Minister that though the telephone lines 
have reached the moffusil areas, the agony in 
the moffusil areas in the matter of booking 
trunk calls knows no bounds. For that the 
matter shall have to be enquired into. So   in 
this respect   I 
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would like to have the comments of the hon.  
Minister. 

SHRI I. K. GUJRAL : Sir, I am grateful to 
the hon. Member    .    . 

 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : I am prepared to adjourn the 
House. 

SHRI A.D. MANI : No, Sir, I move that 
the House continue. 

 

SHRI A.D. MANI : I move that the 
discuasion be continued. 

(Interruption) 

sft <MHKW :  ^TT *RT ^ftjTt I 

SHRI A.D. MANI : This House has full 
powers to continue the discussion. 

 
SHRI A. D. MANI: Sometimes you see 

that it is 5 o'clock. All the same we have gone 
on well beyond 5 o'clock I want you to 
support me, Mr. Bhu-pesh Gupta. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Please take your 
seat. 

 

SHRI M. M. DHARIA: This haa been the   
convention of this House. 

SHRI A. D. MANI: On a point of order, 
Sir, Mr. Rajnarain himself breaks many rules 
of the House, and now he stands against this 
convention, and he is preventing others from 
putting questions because his name is not on 
the order paper.   This is not at all fair. 
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THE VICE-CHAIRMAN (SHRI M. P. 

BHAROAVA): Why ace you all Btanding? 
Will hon. Members resume  their  seats? 

Shri Rajnaxam seems to be mixing up many 
things. First of all it is half-an-hour 
discussion. There it is only one Member; the 
one hon. Member who gives the notice first 
has the say according to the rules. The other 
Members can only put questions, and their 
names being included and those names 
appearing after the name of the mover is only 
indicative of'the fact that they have written to 
the Chairman that they be permitted to put 
questions. As far as adjournment of the House 
is concerned, the House is the master of its 
own proceedings at any time. A formal 
motion has been moved by Mr. Mani and I 
will put it to vote. 

 

 

SHRI M. M. DHARIA: We disapprove of 
the approach of the hon, Member. 
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SHRI   BHUPESH   GUPTA:      Mr. 
Vice-Chairman, Sir if you sec the   rule 
governing Half-an-hour Discussion, you will    
set    tliat     that     half-an-hour I discussion 
means that the person who I giro* the notice, as 
you rightly said, ; puts the case first, and then the 
Minis- J ter   briefly   replies,   and   that   covers 
the half-an-hour. And then, those who have 
given notice in writing, they ban pn1  questions, 
and to extend it is in the discretiao of the Chair.     
It',  foi exanipk, KM) people have given notice 
to put questions, it is for you to accept as many 
aa yeu like. And therefore he need not  say that  
the  Hous<;   must adjourn at sach and such'a 
time.   For example, here who decided  that  the 
House  should   adjourn   ar    half-past six?   
Nobody decided.    The only decision was that at 
(5 o'clock this half-an-hour discussion should be 
taken.   We had   already   extended   the     
normal 5 o'clock by 1J hours. If Mr. Bajnarain 
has given notice, naturally he should I be called 
to put questions. 

 

 

 
tlie request of the Member who gave notice. If 
Shri Gaure Murahari had   written   to    me     
saying     "My 

SHRl A. D.   MANI   Ou a point of
order, Sir .........................................................
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name should be substituted by that of Shri 
Rajnarain," I would certainly have accepted it. 
But it is not for the Member who wants his 
name to substitute somebody else's name to 
say, "I want to substitute for such and sin Ii a 
person." That right can be exercised by 
anybody. For instance, Shri Mohan Dharia 
can say, "Please substitute my name for that 
of Shri Gaure Murahari"'.  How can I do that? 

 
THE  VICE-CHAJJLUAN     (SHRI M. P. 

BHARGAVA):    These are not 
party questions, Rajuarainji. 

 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : , now I will have to use my 
discretion and you should not say anything 
against it. 

The House stands adjourned till 11 A.M. 
tomorrow. 

Tlie House then adjourned at 
forty-three minutes past six of the 
clock till eleven of the clock on 
Tuesday, the 26th March, 1968. 


